
615

For these reasons, I am of the opinion that it R â 'dAQt| ^ al 
is for the Competent Officer to determine whether v 
a given property is or is not composite property Darshan Lai 
in accordance with the provisions of section 8 and and another 
section 17 of the Evacuee Interest (Separation) Bishan Narain, J. 
Act and with respect to the learned Single Judge, 
it is not correct to say that this matter must be 
decided by the Custodian under the Administration 
of Evacuee Property Act. In the present case the 
Competent Officer admittedly has not held any 
Such enquiry and, therefore, the order of the 
Competent Officer and that of the Appellate Offi­
cer was rightly quashed.

With these observations, I would dismiss this 
appeal though on grounds different from those 
that prevailed with the learned Single Judge.
There will be no order as to costs.

Inder D e v  D u a , J.—I agree.
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